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CENTRAL Sk Boarp

The Miuister of Comwerce and In-
dustry (Shri T. T, Krishnamachari):
I beg to move:

. “"That in pursuance of clause
(c) of sub-section (3) of section 4
of- the Central Silk Board Act,
1948 this House do proceed 10
elect, in such manner as the Spea-
ker may direct, three Members
from among themselves to serve as
members on  the Central Silk
Board "

; Mr. Deputy-Speaker: The ouestion
s

“That in pursuance of clause
(c) of sub-section (3) of section 4
of the C:ntral Silk Board Act.
1948 this House do proceed to
elect. in such manner as the Spea-
ker may direct. three .Iemburs
from among themselves to serve as
members on the Central Silk
Board.”

The motion was adopted.

CENTRAL COMMITTEE OF TUBERCULOSIS
ASSOCIATION OF INDIA

The Deputy Minister of Heaith
(Shrimati Chandrasekhar): (;n behalf
of Rajkumari Amrit Kaur, 1 beg to
move:

"That this Ifouse o proceed tn
elect, in such manner as the Spca-
ker may direct, three Memboers
from among themselves to serve
on the Central Committee of the
Tuberculosis Association of
India.”

; Mr. Deputy-Spesker: The auestion
s:

“That this House do proceed to
elect, in such manner as the Spea-
ker may direct, two Members
from among themselves to serve
on the Central Committee of the
Tuberculosis Association of
India.”

The motion was adopted.

CENTRAL ADVISORY Comrrree of NA-
TIONAL Caner CoRrrs

The Deputy Minister of Defence

{Shri Satiabh Chandra): 1 bzg to move:
“That in pursuance of sub-sec-
tion (1) (i) of section 12 of the
National Cadet Corps Act (Act
of 1948) as amended by the
National Cadet Corps ‘Amend-
+ ment) Act (Aci LVII of 1952). this
"House do proceed to elect. in such
‘manner as the Speaker may dfrect,
two Members from amongst thein-
selves to be members of the Cen-
tral Advisory Committee of the
National Cadet Corps for a term

of one year,”
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Mr. Deputy-Speaker: The question

“That in pursuance of sub-sec-
tion (1) (i) ot section 12 of the
National Cudet Corps Act (Act
XXXI 0f.1948) as amended by the
National Cadet Corps (Amenada-
meaw Acl (Act LVIIpt 1952). this
House do’ proceed to &ect, tn sucn
manner as the Speaker may direct,
two Members irom amonsst them-
seives to oe memoers of the Cen-
tral Aovisorv Committee of the
Nailenal Cadet Corps for a teim
of one vear”

The motion was adopted.

Mr. Deputy-Speaker: 1 have to in-
form hon. Members that the fol-
lowng dates nave been flxed for re-
ceiving nominations and withdrawal
of candidatures. and for hvulding elec-
tions, if necessary, in connection with
the following Committees: _

Date For Duve for Date for
no..ination withdrawal slection

. Public Ace-
ounia Com-
mittee: f 10-12-52 11-12-52 15-12-52

-

2. Central Silk
Board.

3. Central Co.
mmittee—of
tha Tuber-
culo 88 Asao-
ointion of
India.

11-12-52 12-12-52 16-12-52

4. Central
Advisory (

Copmmittee

of the Na- |
tional Ca- |
det Corps. }

The nominations for these Commit-
tees and the withdrawal of candidatu-
res will be received in the Parliamen-
tary Notice Office upto 12 Noon on the
dates mentioned for the purpose. The
elections. which will be conducted by
means of the single transferable vote,
will be held in the Deputy Secretary’'s
Room (No. 21) in the “arllament
House between the hours 10-30 A. s
and 1 p. .

DEMANDS FOR SUPPLEMEN-
TARY GRANTS, 1952-53

Mr.. Deputy-Spesker: The general
principles followed in regaré to cut
motions on demands for supplemen-
tary grants are as follows:

That the cut motions must be res-
tricted to the particulars contained in
the estimates on which supplementary
Srants are sought and to appllcation
of the items which compose those
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grants, that a question of policy can-
not be raised on demands ior supple-
mentary grants in se far as such de-
mands refer to schemes which have
already been sanctioned by the House,
that with respect to a new service for
which previously no sanction hasz been
obtained, questior: of policy may be
raised, but it must be confined to the
item on which the vote uf the House
is sought.

Applying this test, the following cut
motions are vut of{ order as they are
‘vt covered by the supplementary de-
mand or they seek to raise questions
-of policy: Cut motions numbers 1, 4,
12, 17, 20, 21, latter partis of 25, 29,
33, 34, 41, 42, 43, 45, and 48,

Shri M. S. Gurupadaswamy (My-
sore): On a point of order, Sir. Is it
a rule of procedure that we should not
discuss policy during supplementary
demands’?

Mr. DeputySpeaker: The hon, Mem-
ber has not heard me in full. Unce
again he will refer to the rules and the
rulings. What I said is simply this: it
falls under three heads. Supplemen-
tary demands may relate to excess
grants. If, during the Budget session.
a particular item was discussed, the
policy accepted by the House and scme
amount voted, if some extra amount is
wanted now, no matter of policy can
be discussed on that matter bectuse
the policy was already decided for the
whole year during the Budget session.
If during the course of the year. some
item or some service, which was not
contemplated and not included in the
Budget this year, comes up and if for
that some money is sought to be spent
that is a matter of policy and it can
be discussed.

Shri M. S§. Gurupadaswamy: Are we
not entitled to re-open discussion of

policy?
Mr. Deputy-Speaker: No.

Sbri Damodara Menoa (Kozhikode):
May I ask you kingly to read the dis-
allowed cut motions?

Mr. Deputy-Speaker: The cut mo-
tions are: Nos. 1. 4, 12, 17, 20, 21, lat-
ter parts of 25, 29, 33, 34, 41, 42, 48, 45
and 48,

Shri H. N. Mukerjee: (Calcutta—
North-East): May 1 submit a point
which I sought to have elucidated by
the Finsnce Minister? I found that in
the papers supplied to us, there was
very little information regarding the
nature of the grants which .we are
asked to pass. I understand also that

reviously there used $o be a Standing

ance Committee of thia House,
whose report was circulated among the
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Members and the report of the Stend-
ing Finance Committee would give
Members some tangible indication in
regard io the supplementary demands
which were being placed. As it i3, we
have got some cryp.c telegraphic re-
ferences to what these grants refer to,
111 the absence of further material re-
garding the nature of these grants, it
is rather difficult for us to proceed,
particularly because you have ruled
that 'it'is an old practice in this House
that we are not going to go into basic
matters of policy behind these gcants.
Therefore, it is alt the more necessary
for us to know the actual reasons why
these  supplementary demands have
been necessitated. I wanted scme elu-
cidation from the Finance Minister
and 1 reauested him to supply the
Members of Parliament with some
tangible details, understandabie dctails
and not the telegraphic = summary
which is given, so that we can proce-
ed with our job much more efiiciently
and expeditiously. =

The Minister 9f Revenue and Ex-
penditure (Shri Tyagi): I am very
grateful to the hon. Member for hav-
ing pointed that out to me. As svon as
I received his letter. I enquired from
my Ministry as to what the case was.
I remember, Sir, under your Chair-
manship, in the Esiimates (Committee
we had decided that the Goveriment
should submit detailed’information to
the House so that hon. Members of
the House may know exactly what the
Demands are. That was noted by the
Ministry. In fact, I am told that for the
future they have sent circulars to ail
the Ministries to give fuller details. I
am also told that the foot-notes given
in the supplementary grants memo
contain more information than what
is given generally in the Budget foot
notes. It is not as if there iz any-
thing which is lacking. £ven so, if
hon. Members feel that on so»me par-
ticular item, they are no* fully pueted
up with information, the Minister in
charge of the item would be here to
reply their queries and throw more
light. I am sorry I got the letter only
yesterday and it was not possible for
me to comply with the requirement in
such a short time, But, I must submit
that for the future, I have n.ade a note
of it. I feel that the demand is very
genuine and I will see to it that next
time fuller details are given to the
House.

Shrli G. M. Trivedi (Chittor): The
hon. Minister said that this informa-
tion was available during this year,
that is to say, in the beginning of the
first session when the Budget demands
were being wade. At that time, I drew
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(Shri U. M. Trivedi]

the atteation of the hon. Finance
Minister to the fact that 30 far as the
expenditure for the Ceatral Reserve
Police, Neemuch, was cancernsd. the
whole apace was left th
that space has not been up, We
do not know what amount was allott-
ed to the Central Reserve Police. Now,
under Demand No. 87. so much amount
is being asked for the Central Reserve
Police. How are we to discuss this mat-
ter without knowing what was requir-
ed and for whategu?oe? The whole
thing has been left blank. Will it be
possible to supply that {nformatlon?

Mr. Deputy-Speaker: What is the
Demand No.?

Shri U. M. Trivedi: ] am referring
to Demand No. 87; page 37.

Mr. Deputy-Spmaker: \What is
blank?

w Shri U. M. Trivedi: You will nd
in tg; footnotes (f), (g) and (h) it is
stated:

“Additional provision is regquir-
due to non-mat: tion of
probable savinga anticipated in the
budget of the Central Reserve Po-
lice. Neemuch.”

The original figures were not given
at the time of the Budget.

Mr, Deputy-Speaker: 1 shall note
that, ,If there is really a lacuna, I will
ask the hon. Minister to explain. If
still some more information iz neces-
sary, we shall see what is to be done.

Prima facie I ruled certain cut mo-
tions to be out of order. But. it does
not mean that the hon. Member who
has tabled those cut motions is pre-
cluded; if he feels strongly that that
motion is in order, it is certainly open
to him to tell me that the provisional
order or opinion that I have given has
to be revised. The hon. Ministers to
whose Departments those cut motions
reiate may also be here. 1t 1s not as
if this is the final ruling and a deci-
sior.. When the matter comes up, they
may make a submission and the hon.
Minister will have to enlighten me
about that particular matter.

Pandit Thakur Das Bhargava (Gur-
gaon): I want to submit that even this
year it is only fair to the Members
that they should get all the informa-
tion now. The hon. Minister has re-
cognised that in some matters the de-
tails which are give e not full He
thinks that if more e were given.
he would be in a position to give r-ore
detafts. ¥ would rather like that since
we have got also other work posted for
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today, and work which has to be doas
iomorrow. that may be takea up and

this discussinn may be [ )
that the fuller details t the han.
Minister thiaks could be siven may

be given to the Mandera, I have gohe
through the reports. I find that in some
matters, one may aot be able to un-
derstand the full {mport of the de-
mand. Therefore, if the hon. Ministar
ggrees, he may postpone ihis discus-
giog today and take it up tomorrow.
and by this e be ahls
to give some more details

of matters on which he feels more de-
tails could be givea,

Shti Tyagi: As 1 have already
submitted, 1 really have not agreed
with the eccusation that the details
given are less than what they used
to be up to now on almilar occasions
What 1 have submitted is this, that I
am prepared to give additional in-
formation in future, but so far, the
practice has bean to give some in-
formation, and I think the infurma-
tion contasined in the foot-notes in
this memorandum is decidedly more
than what they wused to be In the
past.

Paadit Thakur Das Bhargava:
These things used to pass through
the Standing Finance Committee and
everything was discussed by the Com-
mittee and the reports of those meet-
ings were supplied to the Members.
Many of the Members knew what the
Standing Finance Committee discuss-
ed. Now we do not know what s
happening behind the curtain and
what has been discussed. So. if the
hon. Minister wants that there should
be full discussion and critlclsm, it
would be better to give more details.

Mr. Deputy-Speaker: May I suggest
one course? There are as many as 23
items. and the total amount is about
Rs. ten crores. Hitherto, the Stand-
ing Finance Committee used to dis-
cuss most of the important matters
and the oroceedings of the Standing
Finance Committee also used to be
circulated to Members so that with
respect to any new service, they could
know the object of the service, Its
financial implications, its recurring or
non-recurring charges, whether it
would be profitable or not, the amount
of return etc.' These subjects were
discussed and a memorandum was
submitted by the Standing Finance
Cammittee with 1t3 recommendatlons.
They were vprinted and circulated to
hon. Members. Therefore. it i« auite
legitimate if anv hon. Member savs
that with resoect to these thines more
light s necessary than what la there.



1835 Demands for

For that matter, the bon. Minister
himself feels that thia may be done,
but it relates to various Mialstries.
Therefore, 1t us go on with those
Atems with respect {0 which no hon.
Member feels any difficulty. Wher-
<ever any difficulty is felt, I will allow
those itams to stand over......

The Minister of Food and Agriecul-
ture (Shri Kidwai): Or the Ministers
will explain.

Mr. Deputy.Spesker: Yes, the Min-
isters may explain. And even with
saspect to that if they want a
memorandum or notes to be circulat-
<d, then those items can stand over
till tomorrow. In the meanwhile, 1
will ask the Ministers concerned to
pxepare small notes and submit %0

House, if their explanation here
immediataly is not sufficdlent and
further information ls aecessary. That
<an be done. Of Course, the House
has other work also. By way of
abundant caution, they have been in-
<luded.

Shrimati Benu Chakravartty
(Basirhat): You have ruled that we
will not be allowed to go into any
procedure of policy.

Mr. Deputy-Speaker: Not so. What
1 said was that 1 put them down in
three categories. In each bead of de-
mand the details for which the excess
grant is asked for are given. First
of all, hon. Members ought not to go
beyond these details. If some excess
grant is wanted for elementary edu-
cation, let us not start a discussion on
Vniversity education. The first
limitation that should be observed is
that the discussion must be confined
to those items for which this excess
grant or other amounts have been
expended. That will be clear from
the footnote appended to each de-
mand. That is number one.

Number two relates to matters of
policv. Tn sn far as particular de-
mands have already been passed by
the House during the Budget session,
if some additional expenditure is
wanted for some purpose, no question
of policy can be discussed except what
is contained in the. additional amount.
They can say the amount has been
mis-spent and so on. but the question
of pohcy can be discussed of a new
<ervice not contemplated during the
Budget session. but necessitated later
on. That is open for discussion.
These are the three ways fn which
this matter should be abproached.
Hon Moembers wlill kindly bear these
in mind.
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Shri Nomdiar (Mayuram):
motion to discuss the poticy
in issuing passport to visit Chica has
been disallowed, though under the
head there is already provision to
meet the expensas of the cultural
delegation. My cut motion has a
direct bearing on the subject, and
still it has bean disallowed,

Mr. Deputy-Speaker: Prima focie
the hon. Member can discuas matlecs
relating to the cuitural delegation,
and what ail they did. But we
sbould not §o into Incidental matters
such as the aircraft in which tbey
went, whether it was Indian or English,
the paesporta, what food they wers
supplied, on the way. The subject
matter 18 whether money shouid be
spent on the caltural delegation or
not. Hon. Member may dizagree with
the purpose of the expenditure and
say this delegation ought not to have
been sent. But to go further and
enter into detailr about the passporis.
how the tickets were purchased and
various other things, is not allowed.

Shri Nambiar: There is no objec-
tion to sending the delegation. It
should have been sent. But the point
is with regard to the discrimination
between individual and individual in
the issue of passports.

Mr., Deputy-Speakee; That will
come under the general passport
system. Some get. Some do not get.

Shrimatl Sucheta Kripalani (New
Delhi): You just now said that some
information may be supplied to us in
the evening. Does it mean that the
discussion can go on?

My cut

Mr. Deputy-Speaker: I am sorry 1
find today that 1 am not being under-
stood properly. What I said was
that there are a number of Demands,
as many as 23. Wherever hon.
Members find no difficulty and the
explanatory note is sufficient. let us
get through with the work. With
respect to other matters where they
find any difficulty, the Ministers will
be here tn explain. But even there,
if any information is not available. I
will request the Ministers to circulate
small notes to hon. Members this
evening. so that we may take up such
item= the pext dav. So far as 1 am
~oncerned. 7 will allow full and free
disrusstan Teet no hon. Member feel
that sufficient material has not been
nlaced before the Houce.

. Sbrimati Saoecheta Kripalanit My
auestion is whether the discussion
;.m het carried on for more tham one
ay.
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Mr. Deputy-Spealer: I iy is neces-
8ury, avl \tu Q5YS.

Sbri Nambiar: The  guitlotine should
. ve apputa.

Shrimati Kenu Chakravarily: My
Cul Muudn Nas waa disallowed waen
we are aclialy previang fts. 50 lakhs
tfor relie! and reanabilitation.

Mr. Deputy-Speaker: May I suggest
ohe vung. 1 aave alrogady said that
iy opwmion regarding these cut
mouons 1s provisional. Therelore, [
will take up one cdemand after another
for scussion. Wherever I think it
is rigat and tne hon. Member does
not agree with me, I will give her an
opportunity 10 raise that matjer. Then
we willi discuss that matter.

Shri §, 8. More (Sholapur): Is it
not a strange procedure. Sir, disallow-
ing a cut motion first, and then dis-
cussing it?

. “Mr. Deputy-Speaker: I only said
that my opinion is provisional where,
pruna Jacie, the cut motions have not
been allowed. The hon. Member
knows law. I shall ask him to show
cause why such and such a thing
should not ve done.

Sbri Nambiar: The guillotine will
not be applied to it

Mr. Deputy-Speaker: The guillo-
tine will apply if all of them are
disposed of. 1f material is available,
and hon. Member goes on speaking,
then 1 will have to apply the gailio-
tine at a particular time.

Shrxi 8. 8. More: It will be for each
particular Demand, and not for all the
Demands?

Mr. Deputy-Speaker: All the De-
mands will be disposed of by the
ev

Ghri 8. 8. More: You said that if a
particular discussion was not full...

Mr. Deputy Speaker:..that will
stand over.

Guri 8. 8. More: Or, if information
is wanted as far as that Demand is

Mr. Deputy-Speaker:...théulllo-
tine will not apply to that.

Shei 8. 8. More: That is what I say.
It ebou}d be Demand-wise.

Shri Kidwal: If the ﬂrstDanand
is tak&n and discussion th
8§ pM. then all the Demmds wlll be

put logether,
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Surl M. 8, Gurepuuwwamy: May
1 sKuuw wihether exiwra days are allot-
teu 1or wiscuss:ng the Demands?

Mr. Depuiy-Speaker: No. 1 will
asK 10ll. iutinoers to stale on wnat
Puuans wley want iniormation so that
1 may ask tne non. Minister.

Shri Tyagi: Anocher difficulty is
this. 40 give inlormation is a term
waicn nas o be understood in a rela-
tive sense To waat excenut the in-
1imaaoir has to be given shouid be
staied, otherwise it can never ue
cons.uered complete, ‘T'here must be
some metre to judée how much in-
iormation is sufficient for the purpose
of discussion,

Mr. Deputy-Spesker: In (bis coa-
nection, may [ make onc¢ suigesuvil!
Unless some time is fixed wnen ail
thesuy matters have to be disposed of,
we can go on spending a lot of time
on each particular matter. If we are
able to dispose of it within this
session., then it does not matter whe-
ther we dispose of it today or to-
morrow or three days later. On the
##th and 10th, there is enough work.
So after three dayse, on the lith this
matter may be taken up. 1 am only
making a suggestion that this matter
can stand over till the 11th, and 1
hope it will be convenient. In the
meanwhile all relevant information
may be circulated to hon. Members.
If any hon. Member wants any parti-
cular information, he can write to the
Secretary who will communicate it to
tne Minister, and get the information
that is needed, so that it will not be
necessary to put it off agaln on the
ground of lack of Inforination.

Shri Tyagi: But whe will decide
whether the information supplied is
sufficient or not?

Mr. Deputy-Speaker:
it )\ ultimately.

S8bri Tyagl: So you decide whether
it is sufficient or not. When ' the
volnts are raised. we shall explain,

Shri Kldwal: We shall close it to-
day by 5 ra

Mr. Depnty-S8peaker: But the In-

formation is not granted.

Shrl Kidwal: We are full of infor-
mation.

I will decide

Mr. Deputy-Speaker: But the diffi-
culty 1s that 1t creates some complica-
tions. If 1 on allowing all this, all
the may not be finished to-
day. and the object of g@uillotine wilt
disappesr. n is left to the House as
a whole % control each !nd!vldual
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wsember and ask him nou to 8o on, m
Vv, o soine vtner important sutject.
lndl can oe done. Ur 1if { auow
sose Lnungs to stana over for tne next
day not xnowing what exzcily is 'the
worinaiion waniea by hon. iembers,
tavn tnat will Keep us m a nebulous
state. Su t woua suggest that we
sunall have this on the 1llth. In the
meanwnile, « memorandum. may be
circulated to the hon." Members. I
would also like to make this sugges-
tion. I! any non. Member wants in-
formatiwn on any particular subject,
he can send a letter to the Secretary
in writing ana he will communicate it
to the Ministers who will be ready to
answees all the points; and he cannot
expeci any more information so far
as tnat particular matter is concern-
ed.

Shri B. S. Murthy (E.uru): But 11ih
is a private Members' day. So. 12th
muy be taken up.

Sbri Tyagi: It wili upset the whoie
programme, and it will be ditticuit to
agree to the suggestion you have made.
1 wust respectiully submit this for
your consideration. The schedule of
the sittings has been fixed in advance,
aid uu..ce also has been givet. and
the wholv programme has heen so sgt,
that it will be difficult for the G&v-
ernment to face a dislocation now.
And as my hon. colleague has just
said. every information will be given,

Shri Kidwai: We are full of infor-
fration.

Shri Tyagi: In fact you have been
in this House for long, and you are
very well acquainted with the usual
practice, namely that all demands for
grants were never discussed when the
guillotine was applied, many had been
left out. It was by agreement be-
tween the various Whips that they
decided which cut motions would be
taken up first and discussed. Now, if
those cut motions which are not to
come in the ordinary course, are made
to stand over for the sake of lack of
information. and on that ground. the
work of the House is postponed for
another day. I think it will be quite
a big departure from the old practice.

Mr. Depuiy-Speaker: I have no
objection.

Shrf H. N. Muoketiee: We on thia
cide are cuite ready and willlng to
sit on Saturday for this purpose.

Mr. Depuly-Speaker: But on Satur-
day the revort of the Commissioner
on Scheduled Castes and Scheduled
Tribes will come up for dlscussion.
8o, 12th Is the only day left.
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« My dithcuity iy this. { will certain-
Iy 1vilow waat the non. Muusier nas
sala. put tne guesilon s wnen I am.
W0 appiy e guwllouine., Otner non.
imemoers want some iniormat:cn. and
let us assumex the hon. imster is
net m a posiiion 1o supply that ine-
1ormation now...

L J
Shri Kidwai: All informationts in
our possess.ou. We are fuil oi injor-
inaton. .

M. Depuiy-Speaker: 1 tnink e
hon. minister is wrongly alraii, \hat
uie 01d praciice vi gualloulne upsay not
be allowwd. But, wnatever” g’ ‘we
wowid uevote for this may be devot-
ed to wne otner work on hand. This
may be taken up on the 12th, and thb
vid practice can continue, as betore.

Shri Tyagi: We have ail fixed up
our appoiniments according to the
present schedule. and if this work is
made to stand over. it is not possible
all of a sudden to cnange our pro-
grammes.

Mr. Deputy.Speaker: i have beard
Sdillcielluly Over Wus aler L do not
tunk 1t rigat wkatr 1 osaouid aliow a
discussion ol this matter any turther
or tnat vnis snould go on endlessly
witnout tne non. Ministers knowing
wnat exactly they are wanted to say,
particulariy in view of the change-
over tnat nas now taken place, that
there s no Standing Finance Come-
mittee and there are no proceedings
of the Standing Finance Committee:
available for hon. Members, I do not
want merely to take into account the:
convenience of the hon. Ministers or
the fact that some hon. Ministers are-
not able to be present here. I feet
that this must stand over till the i2th.
There is no neceseity for any clapping.
now. Nobody succeeds and nobody
fails in this matter. There is no
question of any success or defeat in
this. so far as this matter is concern--
ed.

If we find that we cannot dispose
of these demands for grants on the
12th by § p.M. or however long we
may sit on that day. then these will
be disposed of by the application of
the guillotine.

Shrl Kidwal: Guillotine is applied
always at 5 =.M.

Mr. Deputy-Spesker: Very well, it
will be applied at 5 .M. or at the
hour to which the sitting is extended
If the dlecussion goes for ten or fifteen
minutes more, T shal! allow it

Shri Tyagl: Today was the day fixed
for the supplementary grants. But
you have now fixed for the 12th. X



1841 Demands for

mentary Grants, 1

[Shri Tyagll
should be able to know what (nﬁmm-

tion { am requ to supply.
¢‘l¢|::'wle‘i the volmneto mm-ungm'l
can give, own bo X
and uﬂnmm -m that it is in-
complete, but it will not be passible
the Members on thi»

5br) Tyaxl: But 1 have to collect all
the infermstion and get it printed for
circulstion. It is not ooly one Mem-
ber who has to be supplied but I be-
{lcv:nthe information has to be dm
0

nq-vmm It oeed not be
nrlnted. The hon. Minister, to whom
any particular matter miahl can
mah: a amemarandwn and submit a
m to be circulated to tbe hon. Mem-

Shrt Tyagl: But it will take time for
pointing.

Mr. Deputy-Speaker: Whatever s
humaaly pogsible by the 12th can be

Ghrt Tyagl: You have taken a deci-
?o?:'. and 1 would respectfully submit
0

Mr, Deputy-Speaker: My decision is
not arbﬁrary It is now tnearing gme
.0'clock. What is the information that
the hon. Members are going to get by

‘2-30 when the discuszion will start,
when we have to pass Rupees ten
crores neariy?

The Deputy Minister of Nataral Re-
owurees and Bcieutific Beseareh (Shri
K. D. Malaviya): It is open to them
to start a discussion at 2-30 p.M.

Mr. Deputy-Speaker: That is not the
point. There bas to be sufficlent in-
formation. even if I am to come to
any conclusion as to what I ought to
place and what I ought not to place.
I am bound to lead the House also. So.
I shall fix 1 p.M. tomorrow for the pur-
pose Whatever information is need-
ed can be asked for by tomorre-

1 Py,

The Deputy Minister of Commamca-
tions (Shrl Raj) Bahadur): We can
give the information just now.

Mr. Depaty-Spesker: 1 feel that this
information must be with the hon.
Memb-~r< heforehand. So, hon. Mem-
bers reawiring any informaston mray
write a note to the Secretary indicat-
ing the nolnts on which they require
information by......
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Shri Kidwai: By 5 p.M. today.

Mr. Deputy-Speaker: By one o'clock
tomarrow. I have no objection to say-
ing 5 M. But where is the time for
bon. Members i0 write out and give
the notes?

An Hoz, Membder: They have got
the papers before them.

Mr. Oeputy-Sp=sker: If the hon.
Msnbers are postad with all the polnots
on which they reqQuire information,
then the notes may be given by 5 r.m.
today, so that the Government may
have sufficdent time to get the iofor-
mation circulated.

The whole matter will be dis
of by 5 rM. when guliliotine wm

applied, on the 13th
Shri Nambiar: Let it be § r.m,, Sir.

Me. Deputy-Speaker: Let it be 3-30
p.M. There is no harm. Let us not
speid any more time on this.

TRON AND STEEL COMPANIES
AMALGAMATION BILL.—<contd.

8hri A. C. Goha (Santipur): This
Bil, as far as it goes, may be taken to
be more or less innocuous. But when
we consider the importance of the
material which is going to be dealt
with by this Bill, this House should
take a broader and wider view of the
whole question. Tbis Bill seeks to am-
algamate two companies producing
steel and though it has not been
stated in the Bill, it is known to the
country, and the hon. Minister also
told the House, that Government is
going to give a loan to this amalga-
mated company and also going to
guarantee a loan from the Interma-
tional Bank to this amalgamated com-
pany. It involves a qQuestion of policy,
as to how we should deal with this
industry, important as it is in the
present economic set-up af the world.

The present age may be called the
‘age of steel’. We have practically
passed the iron age and we may be in
what can be called the steel age.
Industrial production of steel is bare-
ly 100 years old. but it has changed
the entire complex of the present
economic set-up of the world. It may
be said that steel has inaugurated
econommic imperialism. The capitalism
which started with the Indusirial
Revolution was based more or less on
the textile industry; that was of a
very different nature and less aggres-
sive and less offensive than the capita-
lism which has been initiated with the
industrial production of steel. The





